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RAJYA SABHA
Tuesday, the 20th August, 2013/29th Sravana, 1935 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

REFERENCE TO THE VICTIMS OF TRAIN
ACCIDENT IN BIHAR

MR. DEPUTY CHAIRMAN: Hon. Members, as the House is aware, many persons
lost their lives and many others were injured when they were run over by the Rajyarani
Express at Dhamara Ghat railway station between Saharsa and Khagaria in Bihar on
the 19th of August, 2013.

The loss of so many innocent lives is indeed very tragic.

| am sure the whole House will join me in expressing our heartfelt sympathy and
condolences for the families of those who lost their near and dear ones and pray for
the speedy recovery of those who were injured.

| request Members to rise in their places and observe silence as a mark of respect
to the memory of those who lost their lives in this tragedy.

(Hon. Members then stood in silence for one minute.)

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, we have given a notice. The House
was assured that the Government would make a statement on the missing files of coal-
gate scam. We were insisting that it is a very serious matter which is being monitored
by the Supreme Court. Let the Prime Minister come to the House, make a statement
and assure the House that these files are safe, and then take the House into confidence
so that the country gets a clear message. This is a very important issue. Nothing else
can happen without this. ...(Interruptions)... My request is: Let us first take this issue
and then only go to other business. ...(Interruptions)...

sft effg woe (RNER): WR, 98 Bisd $81 TE?...(9UH)...

MR. DEPUTY CHAIRMAN: Yesterday, it was assured that Coal Minister would
come. ...(Interruptions)... Papers to be Laid on the Table. ...(Interruptions)...
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PAPERS LAID ON THE TABLE

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, | lay on the Table—

(i)

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under Section 27 of
the Insurance Regulatory and Development Authority Act, 1999:—

F.No. IRDA/Reg./6/64/2013, dated the 13th February, 2013, publishing
the Insurance Regulatory and Development Authority (Insurance
Brokers) (Second Amendment) Regulations, 2013.

F.No. IRDA/Reg./8/66/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Development Authority (Scheme of
Amalgamation and Transfer of Life Insurance Business) Regulations,
2013.

F.No. IRDA/Reg./9/67/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Development Authority (Third Party
Administrators - Health Services) (First Amendment) Regulations, 2012.

F.No. IRDA/Reg./10/68/2013, dated the 18th February, 2013, publishing
the IRDA Regulations for Standard Proposal Form for Life Insurance,
2013.

F.No. IRDA/Reg./11/69/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Development Authority (Places of
Business) Regulations, 2013.

F.No. IRDA/Reg./12/70/2013, dated the 18th February, 2013, publishing
the IRDA (Issuance of Capital by General Insurance Companies)
Regulations, 2013.

F.No. IRDA/Reg./13/71/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Development Authority (Non-Linked
Insurance Products) Regulations, 2013.

F.No. IRDA/Reg./14/72/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Devel opment Authority (Health Insurance)
Regulations, 2013.

F. No. IRDA/Reg./15/73/2013, dated the 18th February, 2013, publishing
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the Insurance Regulatory and Development Authority (Linked Insurance
Products) Regulations, 2013.

F. No. IRDA/Reg./16/74/2013, dated the 18th February, 2013, publishing
the Insurance Regulatory and Development Authority (Investment) (Fifth
Amendment) Regulations, 2013.

F. No. IRDA/Natification./17/75/2013, dated the 18th February, 2013,
publishing the Insurance Regulatory and Development Authority (Life
Insurance - Reinsurance) Regulations, 2013.

[Placed in Library. For (1) to (11), See No. L.T. 9477/15/13]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. GS.R. 119 (E), dated the 22nd February,
2013, publishing the Debts Recovery Appellate Tribuna (Procedure)
Amendment Rules, 2013, under sub-section (3) of Section 36 of the Recovery
of Debts Due to Banks and Financial Institutions Act, 1993.

[Placed in Library. See No. L.T. 9541/15/13]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962, along with Explanatory Memoranda:—

GSR. 192 (E), dated the 26th March, 2013, amending Notification
No. GS.R. 593 (E), dated the 29th July, 2011, to substitute certain entries
in the original Notification, along with delay statement.

GSR. 193 (E), dated the 26th March, 2013, amending Notification
No. GSR. 185 (E), dated the 17th March, 2012, to substitute certain
entries in the origina Notification, along with delay statement.

GSR. 253 (E), dated the 18th April, 2013, amending Notification
No. GS.R. 185 (E), dated the 17th March, 2012, to insert certain entries
in the original Notification, along with delay statement.

GSR. 301 (E), dated the 10th May, 2013, amending Notification
No. GS.R. 185 (E), dated the 17th March, 2012, to insert certain entries
in the original Notification.

GSR. 317 (E), dated the 16th May, 2013, amending Notification
No. GS.R. 185 (E), dated the 17th March, 2012, to insert certain entries
in the original Notification.
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[Shri Namo Narain Meend]

(iv)

GSR. 357 (E), dated the 5th June, 2013, amending Notification
No. GS.R. 185 (E), dated the 17th March, 2012, to insert certain entries
in the original Notification.

GSR. 383 (E), dated the 19th June, 2013, amending Notification
No. GS.R. 590 (E), dated the 13th August, 2008, to add certain entries
in the original Notification.

GSR. 468 (E), dated the 8th July, 2013, amending Notification
No. GSR. 185 (E), dated the 17th March, 2012, to substitute certain
entries in the original Notification.

GSR. 499(E), dated the 22nd July, 2013, amending Notification
No. GSR. 185 (E), dated the 17th March, 2012, to substitute certain
entries in the original Notification.

GSR. 500 (E), dated the 22nd July, 2013, amending Notification
No. GSR. 423 (E), dated the 1st June, 2011, to insert certain entries
in the original Notification.

[Placed in Library. For (1) to (10), See No. L.T. 9551/15/13]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of Section
38 of the Central Excise Act, 1944, along with Explanatory Memoranda:—

GSR. 333 (BE), dated the 23rd May, 2013, rescinding Notification
No. GSR. 561 (E), dated the 19th May, 1989.

GSR. 334 (E), dated the 23rd May, 2013, seeking to exempt indigenous
goods when brought into duty free shops located in the arrival halls
at the international Customs Airports from the factories of their
manufacture situated in India for sale to passengers or members of crew
arriving from abroad from the whole of the duty of excise leviable
thereon under the first schedule to the Central Excise Tariff Act, subject
to the conditions specified therein.

GSR. 358 (E), dated the 5th June, 2013, amending Notification
No. GSR. 163 (E), dated the 17th March, 2012, to substitute certain
entries in the origina Notification.

[Placed in Library. For (1) to (3), See No. L.T. 9548/15/13]
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MOTION FOR ELECTION TO THE EMPLOYEES
STATE INSURANCE CORPORATION (ESIC)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): Sir, I move the following Motion:—

That in pursuance of clause (i) of Section 4 read with Section 5 of the Employees
State Insurance Act, 1948 (No. 34 of 1948) and Rule 2A of the Employees State
Insurance (Central) Rules, 1950, this House do proceed to elect, in such manner
as the Chairman may direct, one Member from among the Members of the House
to be a member of the Employees State Insurance Corporation.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, | will take up the Zero Hour. ...(Interruptions)...

3 gENI WIS ®UTdT (ORT) : F1 399! 98 WIsd &1 8l 7 I8l 87...(aem)...

sft Suwwmfy: warenm S, Mg Syl Your Deputy Leader is on his legs.
...(Interruptions)...

sit AT vipw we (NER) @ O), 9<1 U8 @ IR W Fd IE gar T o fh s9
R Wede fear SMum| oRaen gieel @ ®iged By €1 el @ifsar 4 g8 SHeR! ane
T e A @3 0N wmd BRM € REer dEew W & oari @ &1 SHer el
o wEd AR § ST Revsww R €1 98 9Men guH @i @ HiffeRT # T
Ugel Uh BT HAl Bl gAY MU < Tl H®ife FRO o1 f& d Adeng s Rad
P ITIUE FR IR 21 gfF me W srfen. (@@um). g ded § f6 wem 5= swen
SR |..(FFEH)...

st Sy - W St 9 @A ewan R ¥ fF wede 8 el (@aem)..
sft AT vipR TE - WX, B O3 AT waH Wl St 9 SR ded €

sft Suvpumafey @ Y TR we SN, amg urdl & feielex €1 95 St 7 wel srvarad
oo & 39 W WoHe & S, A 8 el (@ae).. |t is an assurance. ecHe gl
ST

it oTeR U TEEld (AT QY ;. WX, € YA Hd dP FlN? SAdbT MR B
TH Tl .. (FFE)... U 73 B il arene.. (ae ). ..

MR. DEPUTY CHAIRMAN: It is an assurance. ...(Inetrruptions)...
sit Y s} wHIE ; 3MU BH qasy 5 w8l €. (=aum)..
sit Wl ;- s wUTem Sfl, oMU WX 9gd W IRd ©, oyl
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sft RIS SESHRY (ERTS) : WX, 1100 Wised AR .. (=aem)...

it TR - AT 93Tl SaseR S, dfeyl This is unfair. ...(Interruptions)...

This issue was raised yesterday in the Zero Hour. | allowed not only the Deputy
Leader of Opposition and Shri Venkaiah Naidu but other Members also to have their
say. Then, from the Government side, there was an assurance that the hon. Coal Minister
would come and make a statement and...(Interruptions)... Please, listen. | hope, the
Government will comply with that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Where isthe Coal Minister or the Prime
Minister? | only request the Chair to respect the sentiments of the Members.
...(Interruptions)... Till such time, we cannot have any other...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Zero Hour, Shri Sanjiv Kumar...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Problems being faced by Maira/Modak community

ft Solla $AR (FIRTS) : SUFHIURT AEIG, § MUd A9H | &g AXHR B ... (STETH). ..
YRES P AT FAS Bl AR MBI dRA1 A8l gl

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, when will the discussion on
price rise take place? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After Zero Hour, | will alow you. ...(Interruptions)...

3 dofld $AR : STWUIRT WEIeY IREE W Hwl Wen d WmRT onfa & oan €, S
e wd amifvie w9 9 fise gy £1..(aaum)..

MR. DEPUTY CHAIRMAN: After Zero Hour, | will allow you to have your say.
...(Interruptions)...

3 AoNT PR : STP! WERI ASRIL...(FEM)... Ao &3 F AR T8 & RN
T...(TFE)...

MR. DEPUTY CHAIRMAN: It is aready decided. ...(Interruptions)...

st dolla $urR : RTiE 2662004 # 39 ST @ SFRR-1 H W TAT|.(FFEM)... IS
# 9w, 2009 § 9..(FAYM)... SMER-2 ¥ ®) AT 1| 439 FHIIH BR JHds  FATI
T recommend far & f& 39 oIfd @1 (@aem).. v & OBC dga fore § wnfye v
ST =Ry
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the entire country is watching the
Parliament. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can | do?

SHRI M. VENKAIAH NAIDU: You can ask the Government to make a statement.
...(Interruptions)... Please ask the Prime Minister to come. ...(Interruptions)...

3 ollg $AR : 39 AW § F9 17.12.2012 BT UIfe@FE § W WM f6A1 o |...(Saem). .
IIF q§ SN, 2013 H AR offw dere Sied 1S gHraRdAe &1 o5 fiyen s s=m
A feam o f5 e HHEE BR B9 Fg A Rede e € 6w @y
F I M gl F wfid A F e @EuE). TR e 2

H ouep HEeEH W SHRT WRHR A AWE PIAT Al § B HIT S Bl STea-3-
e I AL gEr A e fear Sl

RE. MISSING OF FILES RELATING TO
COAL BLOCK ALLOCATION

MR. DEPUTY CHAIRMAN: Where is the Parliamentary Affairs Minister?
...(Interruptions)... No, you are not permitted. Don’t do this. This is against the rules.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, nobody is here — no Prime
Minister; no Parliamentary Affairs Minister. They are taking the House for granted and
casually. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Distribution of pamphlets in the House is against the
rules. ...(Interruptions)... Don't do that. ...(Interruptions)... Please don't do that.
...(Interruptions)... The House is adjourned for ten minutes.

The House then adjourned at ten minutes past eleven of the clock.

The House re-assembled at twenty minutes past eleven of the clock,
[MR. DEPUTY CHAIRMAN in the Chair]

I AT U gUgedT (9 USE) ¢ WX, UM HA S qE g .. (awm)...

st wa. dFar AUy W, wuE A S ERSE # emaR Wode IL.(@EuM).. S dld
P HRET B @ THGRT THR I Bl ARG HRAT AR ... (I, .

MR. DEPUTY CHAIRMAN: Let me take up Zero Hour. ...(Interruptions)... Let
us listen to the Minister. ...(Interruptions)... Listen to the Minister. ...(Interruptions)...
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A BRE W IS A qRAT AT SA § O W3 (3 i gee) 0 WX, g
Dt ey &1 s o) a1 21 g & el 9 3 a8t e orer Wede I .. (waem)..
| have informed the Coa Minister. ...(Interruptions)... Within a few minutes he will
be here and he will be making a statement on this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Will he come now? ...(Interruptions)...
SHRI RAJEEV SHUKLA: Yes, Sir. He will come now. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, we want the Prime Minister to
...(Interruptions)... Please try to understand. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Venkaiahji, please. ...(Interruptions)... Yesterday, the
assurance from the Government was that the Coa Minister will come and make a
statement. ...(Interruptions)... That will happen in a few minutes. ...(Interruptions)... No.
..(Interruptions)... You are modifying the assurance. ...(Interruptions)... You cannot
modify the assurance. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I am not modifying it. ...(Interruptions)...

it TR T TEAT (WY USY) - WX, SS9 AT P HA #9Aed ' oSt 91 s
Starg e Sy | (caen)...

sft Il o - WIgEl @B IE AN A @ BT B ..(TIE)..

MR. DEPUTY CHAIRMAN: You cannot modify it. ...(Interruptions)... Please
cooperate. ...(Interruptions)... There are so many notices from hon. Members for Zero
Hour. ...(Interruptions)... They are very important. ...(Interruptions)... The Government
will comply with the assurance. Within a couple of minutes, the Coal Minister will
come and make a statement. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We want it from the Coa Minister who was
in charge of the Coal Ministry at that time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not a reasonable demand. ...(Interruptions)...
That is not a reasonable demand. ...(Interruptions)...

SHRI RAJEEV SHUKLA: It is about missing files. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is not a reasonable demand. ...(Interruptions)...
SHRI RAJEEV SHUKLA: How can you ask for ...(Interruptions)....

MR. DEPUTY CHAIRMAN: That is not a reasonable demand. ...(Interruptions)...
Venkaiahji, that is not a reasonable demand. ...(Interruptions)... | can understand you
are asking the Government to make a statement as per the assurance given yesterday.
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..(Interruptions)... | can understand that. ...(Interruptions)... | want the Government to
make that statement. ...(Interruptions)...

it oTaR Te e : U H3A1 S BT ICSHE B,...(ATEH)... BIgel 9 81 I&T & ... ). .
2 ST IaT : AT I B fp I H Pl AR $ gall 8T g |...(FIEH)...

MR. DEPUTY CHAIRMAN: Don’'t make extra demands. ...(Interruptions)... Don't
modify the assurance. ...(Interruptions)...

SHRI RAJEEV SHUKLA: | am calling the Coa Minister. He will be here any
moment. ...(Interruptions)... He is here. ...(Interruptions)...

it Sualy : ou AT AT (=@er)... 3MY ST AfST.. (=maer)... | am allowing your
Deputy Leader. ...(Interruptions)... | have allowed only your Deputy Leader. All others,
please take your seats. ...(Interruptions)...

A vww we FER) W d pag 5 e qY @em @1 Hier famn ¥ W
g9 dpar S &R TER 91 WHIG WS Sal X8 ¥, 39 fawy @ wfikar swfg
fb I8 < &1 WIA TSI "Ierel o, GUH B P HERT oY, THENRM $ qEsE Brgd
Mg §1 $9F U W HREE g8 ¥ uu A Sff @rgen #A off, gafery <@ @ smeawd
FRA P U 89 smem @R § fb gue H#A S s9 aR A SR o |.(FEEM).. STb1 Y
W H Haell & W OH T B SN PlS 989 el B |LL(EE).. 9 JEE 9E E,
AP ITF IR H HS FA IS Y BN (IYM)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... The Coa Minister is here to
make a statement. ...(Interruptions)... No. ...(Interruptions)... Yesterday, you wanted the
Coa Minister to come and make a statement. ...(Interruptions)... He is here to make
a statement. ...(Interruptions)... Don't make any other demand which is not reasonable.
..(Interruptions)... Coal Minister, please. ...(Interruptions)... Coal Minister, please.
..(Interruptions)... Coal Minister, please. ...(Interruptions)... Coal Minister, please.
..(Interruptions)... 1 have caled the Coa Minister. ...(Interruptions)...

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): Mr. Deputy
Chairman, Sir, as reported by the Central Bureau of Investigation, ...(Interruptions)...
it has registered three Preliminary Enquiry cases and 13 FIRs since May, 2012
...(Interruptions)...

sft NI AT (STR US¥) : WX, Weic @ Bl gl 2. (cau)...

DR. V. MAITREYAN (Tamil Nadu): Where is the copy of statement?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to the statement. ...(Interruptions)...
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SHRI SHRIPRAKASH JAISWAL.: ..regarding alleged irregularities in alocation of
coal blocks since 1993. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One second. ...(Interruptions)... You demanded it now.
..(Interruptions)... Rajeev Shuklgi, have you got copies of the statement?
...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, copies have been made. ...(Interruptions)... They
are sent for circulation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You wanted it now. ...(Interruptions)... Copies
will be distributed. ...(Interruptions)...

it IR T TEAT W, W UEe A IAfex T ..(HGH)...

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...
Mr. Minister, please wait. ...(Interruptions)...

St TR TV TEAIT ;. WX, A 258 & A Y U P UL SOl T IF . (HaE)...

MR. DEPUTY CHAIRMAN: No, no, that is expunged. ...(Interruptions)... It is
ruled out. You can't make such an allegation. ...(Interruptions)... By raising a point of
order, you can't make such an allegation. ...(Interruptions)... That is expunged.
...(Interruptions)... It is not correct on your part. You are using ‘point of order’ to make
an dlegation. ...(Interruptions)... Don't do that. ...(Interruptions)...

st AR T MR : W, I qd GUHA BT T HEl T ..(IFEm)...

MR. DEPUTY CHAIRMAN: Mr. Gehlot, this is not a proper behaviour. It is very
bad using a ‘point of order’ to make an allegation. ...(Interruptions)... No, please, take
your seats. If you don't want the statement, then, | will have to adjourn the House.
...(Interruptions)...

sft e} T AT : WX, §9 8N el IRl el et (cae)..
MR. DEPUTY CHAIRMAN: It seems you don't want the statement.

sft AR T el ;Y. (mEur).. S & g gae H@A @l Il e =Ryl
...(TE)...

MR. DEPUTY CHAIRMAN: Am | to take it that you don't want the statement?
...(Interruptions)... Then, | will adjourn the House. ...(Interruptions)...

st AR T TEAT - AR, GUH P b SIAR...(FIHM)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: How do you make an allegation after raising a point
of order? It is against the rules. It is not a proper behaviour. ...(Interruptions)... | would
like the hon. Members on this side to tell me whether you want a statement or not.
..(Interruptions)... If you don't want the statement, then, you ask your colleagues to
take their seats. ...(Interruptions)... The Minister is ready with the statement.

SHRI RAVI SHANKAR PRASAD: We want a statement but from the Prime
Minister. ...(Interruptions)... Sir, | am sorry to say that ..(Interruptions)... Kindly
appreciate that a serious question is being raised about the hon. Minister. | don't want
to say anything further. A serious question is being raised against the hon. Minister.

MR. DEPUTY CHAIRMAN: No, no, | can't change the Minister and get the
statement. It is not possible. That is not a reasonable demand. ...(Interruptions)... No,
no. The House is adjourned up to 12.00 noon.

The House then adjourned at twenty-seven minutes
past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Zero Hour mentions. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Leader of the Opposition wants
to say something.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy
Chairman, Sir, yesterday, when this issue was raised, the Minister of State for
Parliamentary Affairs, Shri Rajeev Shukla, had said that the statement would be made
on behalf of the Government. Now, the hon. Coal Minister is here to make a statement.
That is what we were told in the morning. | would urge upon you and also urge upon
the Government to seriously consider whether this is a matter in which the hon. Coal
Minister himself should make a statement or whether somebody €else in the Government,
preferably the Prime Minister, should make a statement. My reason is, precisaly, this.
Allocations of coa have been made, which is a subject-matter of investigation, and
| won't repeat this. One of the beneficiaries of that allocation was a person with whom
it was aleged that the Coal Minister himself had close proximity. In fact, the document
had surfaced that he would be the mediator in their family disputes on this issue as
well. His case was that it was not acted upon. That being the position, if the files of
that very family are now missing from the Coal Ministry, and that was a subject-matter
with which, let me assume for the moment, even if he didn't have a direct interest,
he had an indirect connection, then, should he be making a statement on the missing
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[Shri Arun Jaitely]

files themselves? And the newspaper reports are that it is those files of that family
which are amongst the files which are missing. Therefore, it is you, Sir, and also for
the Government and the Coal Minister to consider whether, on account of this conflict
of interest, he is the appropriate person to make this statement.

SHRI RAJEEV SHUKLA: What | would request the Leader of the Opposition is,
since he has made this observation, let the Minister make his statement.
...(Interruptions)...

sit et wae (QER) @ W @1 9d Wahdr B A8 B ENIR..(SEE)...

SHRI RAJEEV SHUKLA: Asregards the issue which he has raised, we can respond
to it. ...(Interruptions)... We will respond to the point of objection that he has raised
after his statement. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, | have no difficulty in his making a statement if the
files of the family, which | am referring to, are not a subject-matter of the missing
files. But newspaper reports indicate that some of their files are also missing.

MR. DEPUTY CHAIRMAN: Let me now respond. The hon. Leader of the
Opposition has raised a point. The problem is, the Chair cannot take a decision on
the basis of inferences taken from reports appearing in newspapers. ...(Interruptions)...
Let me complete. Mr. Chatterjee, you are not alowing me to complete what | wanted
to say. ...(Interruptions)... Let me complete. | have started to say something. | heard
the hon. Leader of the Opposition with full attention. My difficulty is that the Chair
cannot take a decision on the basis of inferences derived from newspaper reports. Nor,
can the Chair direct the Government that a particular Minister should reply because
there is aready, what is called, collective responsibility. Furthermore, we cannot make
an alegation against a Minister or a Member of the House, just like that, without prior
intimation to the Chairman. Therefore, the Chair cannot presume that any Member or
aMinister, for that matter, is guilty. The Chair is neutral in that matter. If the Government
wants to make the statement through a particular Minister, it is up to them. | cannot
direct the Government that a particular Minister should do it. ...(Interruptions)... Please,
let me complete. ...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, before you give your ruling, please listen to
everybody. Your ruling is very vauable. But let everybody express their concern.
Propriety demands that, voluntarily, the Minister should not speak because his name
has come into it. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The difficultly is ...(Interruptions)...

DR. NAJMA A. HEPTULLA: Sir, | remember, Mr. Jethmalani...(Interruptions)....
Sir, one minute 3 JA ar o SR

MR. DEPUTY CHAIRMAN: Okay; | am aways allowing you.
DR. NAJMA A. HEPTULLA: Thank you very much, Sir, | am very obliged.

SHRI RAJEEV SHUKLA: Let him make a statement. After that he can clarify his
point also.

DR. NAJMA A. HEPTULLA: Sir, | gave aruling from the Chair to Mr. Jethmalani
voluntarily to keep the dignity of the House. Voluntarily he should not speak because
he was the retainer of Harshad Mehta whose matter we were discussing in the House.
Thereis a precedent, Sir. You go through the records and see what | had said. Voluntarily
he should not speak. | think the propriety demands that voluntarily he should not speak
because his name is there.

MR. DEPUTY CHAIRMAN: Najmaji, the Chair cannot presume that somebody
is guilty. 1 cannot presume that somebody is guilty. That is the problem.

SHRI RAVI SHANKAR PRASAD: Sir, my plea, with great respect, is entirely
different. When the coalgate scam came, we raised certain issues. You recall that. The
House could not function last year and otherwise. There was repeated assurance from
the Treasury Benches, including the Prime Minister, that we should ensure a completely
free and fair probe. That is an assurance to the House.

MR. DEPUTY CHAIRMAN: Probe and statement are different.
SHRI RAVI SHANKAR PRASAD: Please, Sir, let me complete.
MR. DEPUTY CHAIRMAN: Okay.

SHRI RAVI SHANKAR PRASAD: Now this probe includes availability of
documents and files. As | said earlier, the matter is under investigation before the
Supreme Court. Now, consistent with that assurance before this House that the
Government is determined to have afair probe, will it not be in consonance with propriety
that when a serious question of missing files of many companies has come about, having
high political linkages, in view of the circumstances raised by hon. Leader of the
Opposition, at least the Minister should voluntarily recluse himself? We are not saying
that the reply should not come. But if this question has been raised, it is a serious
issue. Instead of you taking the call, it would be appropriate for the Minister himself
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to recluse himself from reply to this query. We are raising it in al earnestness, in all
seriousness and, if, there would be insistence till then, we will be constrained to raise
objection that there is something serioudly fishy. That is what we are saying.

SHRI SITARAM YECHURY (West Benga): All that has been asked is an
explanation of how the files are missing. We are not saying that we are conducting
a probe. We are not questioning anything else, i.e. the hon. Supreme Court is guiding
that investigation. All that the House wants to know is about the missing files. Now
the responsibility of these files missing will be determined by who was controlling the
Ministry at that point of time when the files were missing. Now it is as simple as that.
It is very logical and very simple that the House must know how these files are missing.
If that is what the House wants to know, it is only appropriate that the Minister, then
in charge, should make this clarification to the House as to what is the status. Secondly,
Sir, ...

MR. DEPUTY CHAIRMAN: It amounts to presuming that he is guilty. How can
we do that?

SHRI SITARAM YECHURY: No, no; not at al. ...(Interruptions)... Not at al, Mr.
Deputy Chairman, Sir. ...(Interruptions)... May | submit, Sir? | have full right. Sir,
supposing my name is invoked in something and an allegation is made. | can stand
up here and refute that allegation saying that, ‘That is wrong.’

MR. DEPUTY CHAIRMAN: Then, you allow the Minister. Having said all this,
let us allow him to have his say.

SHRI SITARAM YECHURY: No, no; the then Minister concerned....(Interruptions)...

MR. DEPUTY CHAIRMAN: In any case, having said al this, it is advisable and
better for this House to allow the Minister to have his say. Let him say. You can deny
the charge.

SHRI SITARAM YECHURY: The point is, the missing files relate to a certain
period. We do not know whether that is right or wrong. What | am saying is, the
Government should clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, let us hear him. If after hearing, we are not
satisfied with the statement, we can further ask clarifications.

SHRI RAJEEV SHUKLA: Mr. Deputy Chairman, Sir, first of all, the House is not
aware which files are missing. Unless he makes a statement, it cannot conveyed to the
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House which files are missing because if you go by the media report, media report
says that the files, from 1992 upto 2004 or, maybe, later, are missing. That means,
how should the Coa Minister be responsible from 1992 onwards till today?
...(Interruptions)...Sir, it is not possible. The Report has come when he is the Coa
Minister. So, he should be alowed to give an explanation.

MR. DEPUTY CHAIRMAN: | think, in the fairness of things, let us hear the hon.
Minister. That is what | feel. Let him tell us which file is missing or whether any file
is missing or not...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, how can he make the statement?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why don't you alow him? ...(Interruptions)...Yes;
what do you want to say? ...(Interruptions)...

SHRI RAJEEV SHUKLA: How can an accusation be made without a
basis?...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, | want to say one sentence which
is going beyond the missing files. Yesterday, no less a person than the Congress National
Spokesperson, on national television, said that the files which have gone missing are*.

MR. DEPUTY CHAIRMAN: No, no. That is not to be said here.

SHRI DEREK O'BRIEN: No, no. Wait.

MR. DEPUTY CHAIRMAN: That has no relevance here.

SHRI DEREK O’BRIEN: Sir, the files have been*.... The files have been...

MR. DEPUTY CHAIRMAN: No, no. What the Congress Spokesperson said has
no relevance here...(Interruptions)...That has no relevance here...(Interruptions)... No,
no ...(Interruptions)...

SHRI DEREK O'BRIEN: Bur, Sir, the files have been* ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no...(Interruptions)...
it oTaR TV el : AT ufaueT F IHERY <F o (e, S 92l & QMYR UR..(GT)...

SHRI DEREK O’'BRIEN: Why not, Sir?...(Interruptions)... Sir, the files have been
* | am not saying this, Sir. The National Spokesperson of the Congress said that the
files have been *. ...(Interruptions)...

*Not recorded.
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MR. DEPUTY CHAIRMAN: No, no. That is not going on record. That will not
go on record...(Interruptions)...Such allegations ...(Interruptions)...Don't make wild
alegations ...(Interruptions)... You cannot make wild allegations. That will not go on
record ...(Interruptions)...They are wild allegations...(Interruptions)...

SHRI DEREK O'BRIEN: *

SHRI C.M. RAMESH (Andhra Pradesh): Sir, what he is saying is correct
...(Interruptions)... The files have been—

MR. DEPUTY CHAIRMAN: | think, in the fairness of things, the Minister should
be allowed...(Interruptions)...Mr. Minister, either you read it or you lay it on the
Table...(Interruptions)...You do whatever you want...(Interruptions)...Okay; lay it on the
Table ...(Interruptions)...

STATEMENT BY MINISTER

Investigation of coal block allocations by Central Bureau of
Investigation (CBI) and furnishing of documents to C.B.I

Braem a1 (3ft sfiusdrer SawEren) ¢ @R, AFEE Adl R g9 A (@auE).. 999 Ugd
A F 3 9 Bl (THH). .

MR. DEPUTY CHAIRMAN: You just lay it on the Table ...(Interruptions)...
it sfiusrer WA - A A fRIE g9 A (@)
MR. DEPUTY CHAIRMAN: Copy to be circulated...(Interruptions)...

sit shiusrer SINTaTer © A AdT R g 7 BERT AW o, L (auH).. ' W
IRIT M B PR B S

AR e S, § e wRA g 6 ' W uSE A1 el SRIY S
PR B T Tl..(@IUH).. R 5l /e ¥ T oIRW g &1 90, @1 F W owRE B
I e & A TR ELL(EEm). .

oft Suqumfy ;e o WX SR
it STUhTeT STRRAETeT : A= a1 Ufauel I8 9ai] {6 3 9 A Jon Y. (Sae). .
St Suwumfy ;MU o W) NIT.. (). .

N SIS TREEATT - A PR G2 (). .

*Not recorded.
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oft Sl ¢ ' emu o R IRITL (@)

3 sfturer SreRmaTe ;e gR1 &l Mg AT b IGER, S PN (Dbl b I
¥ ®fod Ffafiadiet & ey | 1993 W BT U BRI sdldl & IfEed b Ay H...(AGE). .

MR. DEPUTY CHAIRMAN: You please lay it...(Interruptions)...

3 sfiuereT SIRaTe : #S, 2012 ¥ URMYH SE $ 3 AWl 9 13 THIMSAIR o
B E (). TRMNEG SE S FRA b UTER AERIE T HiFel #AGd A WSl
SHIIS/BISdd BR/TSTST B e o ®U H AR €. (FEEM)... 374 TP T 769 BIgal/
BIeSR/AdeA-UA/qoe] JRAGIYYRT®ET d ®is 96 ofe o wU 4 AEens &1 Sia &
faw diw & wg € S 1,50,000 B A I € |.(FEEM).. dfe SE Tl wog, A
larsg gRT AfaRad IRATISl Bt A B A, A FATT S WSS B AT S (SAFE)...
IR Iy B TWES IUAH @l 7, A SAdl T wRA F B 99d N fHy S
qen S Aidlens & 7 four S| (caaes)... g T o & A, $9 157 HRta
/RIS Bl AN B T, RNEH 28.06.2004 F Yd 3fded Y &, fdg PRI e
JrEifed 81 fey T gl (@@eH)... e, dIgen HAE § $8 W[l AR ! B gl
T o FE o1, gEfw HN 11 S, 2013 B AW ARG (PIFeM) B oISl H UdH
sfeR-FaTerlt Afafa &1 TeR R 2. (cmawm).. R faea, s, ofenfie v g dadw
HATeR/fA9r qen Bie $fA o (Alsmsve) vd dgd AlET Wi Us SadudHe SRICe
. @adEersye) & Al wite €1 |fifa & wsd/caadst & STueR & S
FRA qAT IABT FEHET UKD BRA.(FFIM)... AR ITHT TN N F fow wfad eRa
P AAT JIE <1 b1 SffRw femm wmm gl

AT @ o 9F 2 I8F B GBI © IR AW T AUH-UT HISAl H SIS SIEHAT
o ORET @B U N BT STRIY R T . (aEm)..

I TWESl B OgA dH & 9 TN By ST ) € S den #Fe § o dohrd
U el §|..(@IEF)... § WA Bl IR BRAT AR b AEAE gRT AR MY SRS
BIST |...(AFEH)...

MR. DEPUTY CHAIRMAN: | have called Mr. Sitraram...(Interruptions)...

st shuwmrer Saware ;. STAWEfT SN, ST A9 Usd ®E B 99 W Aar fua gwr
A el 1 FIRMBHeT T =12y, (@aem). §9 ®e1 § fF 991 W S oRY &y Y
g (@) R d Hel A Al g 8¢ 1 H B WRE B Fqol YT P A R g
3R SR SRIU Ted & d $udl Ad1 faue I8 9ag & 4 9 A FoN YRA?..(E@FEH)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)...
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SHRI SITARAM YECHURY (West Benga): Sir, the hon. Minister is saying that
they would make all efforts to trace the untraceable files. He is saying, and | quote,
“The mandate given to the Committee is to examine and review non-availability of files/
documents and suggest appropriate action for locating the same.” The point is: why
are they not available? That is the question that we need an answer for. Now, the CAG
has presented a detailed report on this entire coa block alocations. The CAG has,
obviously, gone through these files and presented its report. Since the CAG has access
to the files, why can't you get them from there? It is very simple. You have to tell
us why these files are missing.

st siuerer IEward . [UEEURT S, d9 gw " OE U Wede d O IE WE
= fawr & 5 39 wmd, v srow ARE € el Tediem w6 fag gfeeed
Jhe  (PleT) B IRIAAT H TH HHAST A TS ¥, W I 91 B SfF HY &l
g (@aEE).. & I Bz HA AR S @EwE). 3 R P AR SlRgHed 2004 A

3t daR™ A SuwwEla SN, 98 I 9 B g o ©...(SadT)...
st geuIH WSS wUIeT ([ORTE) : W), MU o $& aIfy...(Fem)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, files don't
disappear; they are made to disappear. These files were in the Ministry. These were
files of the Coal Ministry. The files contained evidence that the allocation of coal
blocks had been arbitrary and not done in a fair and proper manner. The evidence
of the crime is in these files. Now, obvioudly, those who are being targeted by the
investigation will have an interest that if the evidence disappears, that is, the files
disappear, the possibility of their escaping punishment for the crime would aso be
there. Now, destruction of evidence of a case which is being investigated by the CBI,
monitored by the Supreme Court, or even otherwise, itself is a serious crime.
Destruction of evidence in a case being investigated is a crime. Has your Ministry
registered an FIR that evidence which was contained in these files has been taken away
or destroyed? Have you taken legal recourse to get investigators to find out where
these files are? The movement of every file is registered in the logs of the Government.
Where did this file move, or, was it physicaly lifted and taken away? Will you please
give us a list of those companies whose files are missing, because a large number of
files have been handed over? Who are these people who are the beneficiaries of
allotments or who are the applicants for these allotments whose files have been made
to disappear?
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): These are pre-2004 files. ...(Interruptions)... What interest
has he got?...(Interruptions)...

SHRI ARUN JAITLEY: Even prior to 2004, there were individuas. The files didn’t
disappear prior to 2004. They have disappeared in 2013. ...(Interruptions)...

it sfuprer SERTATeT © 9 UEd o WRT SffSIRM 9 99 W ¥ fF g o gfene
e U o ol, O WA w99 ugd Ao R ¥ f5 oFR WRT Uwwe A sicua
w0 fpxfl ab b1 Pig Redr oA S g, 91 H B Wol Yad &b AU R gl SHed
IR H § FE O fF (@IEM).. B ATRE B oM P | (). BIs A T8l e
AT, (FFM)... SR BIs oG Tel AT (aeH)... SABT Sa9 5= o1 aNey| SEl d@
Adiamg @ a8, Wl $ARIE BR B &1 2004 W USA b P SiagHcd AR
g, e fau &9 @1 od = i T §1 39 dhe! & RUE & omeR w1 foed
TWIh B TRE foar o1 AGadr €1 S9e fay WmeE 9 8 2004 9 TR @ WISA B
T PR, SEH fREET g T, T W AR fRw S aifRu . (sgaum)...

sft ereuT Seel - WU SN, (cEer)...
sft UBE JAEISH (AERTE) : AT FI T8l T L...(EM)...

sttt 7 R (7 uQwn) - W), U 99 W6l 21 Y WIsd SMuT UHl 91 Bl @
¥ foag @ wRar @ gl (cEem)...

A Marm g ;- 9= wElGy, § o FE ger @Edl § 6 3 wgd @A € o
T wred AN B T E2 ofR AR g2 £, @ @ onun AR @) RUE @), o g el
TSl BY, MU Bls TGRSR To &I fF ¥ ®Igel A §s ¢ |...(GEm)...

3 sfiveTeT SIRRIETS @ 31 SNUeT $aves IAsl § o TRl PR IRT B STHeRI frel
g, o @ SR el &), O S9$ RIaT® THIMEiR & St |...(eraerm)... AR
B AR el 8, 39d U Te R BT Ted feur T 1 R @ RedsI &
YR W & BRAS BEN|.(AFGF)... 99 99 db dH @1 RUE 81 ol §, a9 9@
ot e &1 B TRE T8 faar ST Addrl.(caE)...

MR. DEPUTY CHAIRMAN: Now, we will take up the Zero Hour. ...(Interrup-
tions)...

SHRI SUKHENDU SEKHAR ROY (West Benga): Sir, the Statement given by
the hon. Minister suffers from material facts. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: We will take up the Zero Hour. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, you are not alowing me. ...(Interruptions)...
Sir, please alow me. ...(Interruptions)... Sir, please alow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will take up the Zero Hour. ...(Interruptions)...

ft Fega gt (7T URY) ;. ITFUIRT FEIGY, 2004 F U B HIsel PRI ... (). .
I Bl & R BN A fREdT gexie gl.(@aum).. § A I8 SEoawdr g fe w$A
St g8 9d¢ & S wigel AT €. (cmaaH).. SS9 9T TR ReR o) iR TRV AR
& SEM # S HIerel gV O..(@Eum)... S "Ierdl o 1 vfasd S wisal ¥ Hiee ol (@|um)...
I wEAl B ME e A fREel w8 dad 2 fRder gy g wea g R/ o9
39 9 B W S BRI (SGE).

MR. DEPUTY CHAIRMAN: If all of you stand up what do | do? ...(Interruptions)...
If al of you stand up what do | do? ...(Interruptions)...

sft ¥ vy W (RER) : 2006 W 2009 @ BgE TRE T AT AL, MU AT FA?
..(CTTET)...

MR. DEPUTY CHAIRMAN: If al of you stand up what do | do?
...(Interruptions)...

SHRI ARUN JAITLEY: Sir, | have a specific question, is no file subsequent to
2004 missing? Instead of giving an evasive reply, let the Minister give a categorical
reply that every file after 2004 is present.

it sfirepTer STERETS ; THE AR STER, g Wdfens gafeie a7 I 8, a8 . (I@EE).

it 3reur Jeelt ;MU sHH Sare AR (@EEm).. Sir, he s ... .. (Interruptions)...
He is trying to mislead the House. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: He is miseading the House. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | asked him a simple question why no FIR has

been filed. ...(Interruptions)...

sft shusrer ST . Ria SIFeER Gidleng 7 & ®, SHe MR R A 39T Sae
T e 2@ ofR Hidleng iR SMeR! A 9% S9N SEd 9 URd

I ... (SAGI)...

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.
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The House then adjourned at twenty-four minutes
past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Okay, can | take up the Bill? ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Instead of food security, we should have a
‘file security’ Bill. ...(Interruptions)...

st TRE IPEAIT (STR USY) : BT AN FRNBT < | (HIEF)...
sft I TR WIS WX, YU HAl Wed ¥ M PR SEE ... (AGE)...

MR. DEPUTY CHAIRMAN: Chair has become helpless. ...(Interruptions)... Why
are you getting up? ..(Interruptions)... The Coa Minister has already replied.
..(Interruptions)... He has made a statement. ...(Interruptions)... So, the Bill is not to
be passed. ...(Interruptions)... The Indian Medical Council Bill is very important.
..(Interruptions)... Mr. Maitreyan, give me a solution ...(Interruptions)... What is the
solution?

DR. V. MAITREYAN: The solution is that the Prime Minister should come to this
House. ...(Interruptions)...

M WY EAT . T B HA A wfia € iR 9o Ruder W wfe €1
..(TTET)...

MR. DEPUTY CHAIRMAN: Now that is enough. ...(Interruptions)... Now you
should stop. ...(Interruptions)... Now let me take up the Bill. ...(Interruptions)... The
House is adjourned for thirty minutes.

The House then adjourned at four minutes past two of the clock.

The House reassembled at thirty-four minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Special Mentions can be laid on the Table
...(Interruptions)...

Shri Mansukh L. Mandaviya, not present; Shri Piyush Goyal, not present; Chaudhary

*Laid on the Table.
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Munavver Saleem, please lay your Special Mention on the Table. ...(Interruptions)...
Are you doing? ...(Interruptions)... He is not doing. ...(Interruptions)... Shrimati T. Ratha
Bai, not present. ...(Interruptions)...

Shri Y.S. Chowdary. Lay it on the Table. ...(Interruptions)...

Demand for early sanctioning of funds for various road works
under Panchayati Raj in Andhra Pradesh

SHRI Y.S. CHOWDARY (Andhra Pradesh): The Principal Secretary, Panchayati Raj,
Government of Andhra Pradesh had addressed a D.O. letter dated 21-01-2012 to the
Joint Secretary, Ministry of Rural Development, Government of India, requesting to
sanction 1580 road works for 4929.36 KMs at an estimated cost of Rs.1774.80 crores
under the new connectivity category. But the sanction is still awaited from the Ministry.

With the sanction of 1580 road works for 4929.36 KMs about 1880 habitations
having a population of 600 plus and 708 habitations having a population of less than
600 will be connected with al weather roads, and it will also generate employment.

In view of the above, | urge upon the Central Government to convey sanction for
1580 road works for 4929.36 KMs to the Government of Andhra Pradesh, without any
further delay.

MR. DEPUTY CHAIRMAN: Shri Rabinarayan Mohapatra. Lay your Specia
Mention on the Table. ...(Interruptions)...

Demand to revise the rates of royalty and dead
rent for major minerals in Odisha

SHRI RABINARAYAN MOHAPATRA (QOdisha): Odisha is a unique State, where
a gamut of mineral resources exits in bounty. It has a lion’s share of country’s mineral
reserves, some of these also account for a visible spot in the world’s mineral map.

In spite of having valuable natural resources, it is noticed that Odisha is incurring
loss of more than twenty thousand crores in the year due to delay in revision of rates
of royalty and dead rent of magjor minerals, which were last revised by the Government
of India with effect from 13.8.2009. As such, enhancement in the rates of royalty and
dead rent was due from 13.8.2012 as per the provision provided under sub-section (3)
of section 9 of the MDR Act, 1957.

The Chief Minister of Odisha has urged upon the Government several times to
enhance it without any delay.
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Unstarred Questions, No. 727 and No. 4273, were put by me on this issue on
4th March, 2013 and 6th May, 2013, respectively.

In view of the above, when the Study Group Report has aready been submitted
in this context, | would like to draw the kind attention of the hon. Minister of Mines,
considering the concern and huge loss of Odisha, to revise the rates of royaty and
dead rent without any further delay and to make it effective from 13.8.2012, (which
is the due date for revision) in the interest of law and in the interest of people of
Odisha.

MR. DEPUTY CHAIRMAN: Shri Bhagat Singh Koshyari. Yes, lay it on the Table.
...(Interruptions)...

Demand for regularising part-time teachers and guest faculty in
Hemwatinandan Bahuguna University at Srinagar in Uttarakhand

st e Bt (SIRES) - JEIeY, gHaded dgqun faafderery, SR, Teard
P 2009 H P fafdered g9 SN W 180 SIS T IRE Bbec! JAUDI DI T
Je frafid 7 oy S @ Reel g iRl &1 9w seRTy 8 T 21 S AT
F U 999 G B agwd qn FEiRd drear 21 S fafaerey o aReafai e
fafdenery @& @ T £, TPy e B ARG A gERA 98 W T8 E de
A9 A9EE WA S el P QA FEfa e

MR. DEPUTY CHAIRMAN: Shrimati Kusum Rai; not present. ...(Interruptions)...
Shri Panka Bora. Lay it on the Table. ...(Interruptions)...

Demand to include the perennial devastation caused by floods and
erosion in Assam under National Disaster Response Fund

SHRI PANKAJBORA (Assam): In Assam, floods wreak havoc, but erosion is much
bigger problem than floods. Since 1951, Assam has lost more than 4.30 lakh hectares
of land and more than 9 lakh people, and displaced more than 1.25 lakh families. River
bank erosion has caused magor human and economic disasters which has further
compounded by flood.

The problem of erosion did not get due attention in the past. The State Government
has been raising this issue continuously during the last few years. When hon. Prime
Minister visited Assam during flood, in 2012, he had mentioned erosion along with
floods as a perennial problem of Assam and assured to provide al possible help by
the Central Government and to find out solution to these twin problems.

A Group of Ministers has been formed to look into the issue of inclusion as an
eligible calamity for relief under National Disaster Response Fund (NDRF)/State Disaster
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Response Fund (SDRF). Now it is the responsibility of Government of India to include
erosion in NDRF/SDRF.

Centra Government with the help of State Government should come forward to
solve the problem of rehabilitation of erosion-affected families. A Rehabilitation
Authority and a dedicated Corpus Fund for rehabilitation of erosion-affected families
has been proposed.

Keeping in view the devastation caused by the mighty river Brahmaputra, by way
of perennia flood, and erosion, the Central Government should take it up as a National
Problem and declare it as such for effective solution to this problem.

MR. DEPUTY CHAIRMAN: Shri C.P. Narayanan; not there. Shri Narendra Kumar
Kashyap. Lay it on the Table. ...(Interruptions)...

Demand to extend the national capital region to certain districts in
Uttar Pradesh and constitute a seperate police force
to check crimes in the region
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MR. DEPUTY CHAIRMAN: Shri Avtar Singh Karimpuri; not present.
..(Interruptions)... Shri Rama Chandra Khuntia; not present. ...(Interruptions)... Shri
Ambeth Rajan. Yes, lay it on the Table. ...(Interruptions)...

Demand to grant Union Territory status to Karaikal

SHRI AMBETH RAJAN (Uttar Pradesh): Sir, by an international treaty dated
20.10.1954, the erstwhile territories — Karaikal, Yenam, Mahe and Puducherry — of
French Government were merged with India and Karaikal came under Government of
India on 1.11.1954. As per the treaty, it was mandated that all four regions should
have equal treatment in administration, health, education, infrastructure, industrial
development, employment opportunities, etc. But, in reality, this is not happening and
the condition of Karaikal has gone from bad to worse.

Out of 7400 total jobs for Karaikal region, 1640 posts are vacant. This huge vacancy
affects the day-to-day administration in that area. As most of the posts are manned by
people from outside, they are not sensitive to the needs and aspirations of Karaikal
people. Medical services are inadequate and people go to nearby areas like Nagapattinam
and Thiruvarur for their medical needs. There is only one Government college and it
is also on the verge of closure. The substantial portion of Karaikal’s budget is allocated
to some other purpose and thus the development of this area is stunted and hampered.

The remedy for these problems lies in granting Union Territory status to Karaikal.
There is aso a need for establishing AlIMS-like hospital and a Central University in
Karaikal. It is important to mention here that the existing UTs are having population
less than Karaikal.

Therefore, | urge the Government, through this august House, to take effective and
immediate steps to grant Union Territory status to Karaikal.

MR. DEPUTY CHAIRMAN: Yes, Mr. Shukla What do you want to say?
...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, ... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: First let me understand. ...(Interruptions)... First let
me know what is there. ...(Interruptions)... | will tell you. Let me understand.
...(Interruptions)... First let me understand. ...(Interruptions)... | didn’t hear. ...(Interrup-
tions)... | aso did not hear. ...(Interruptions)... | aso did not hear. ...(Interruptions)...

The House stands adjourned to meet on Thursday, 22nd August at 11.00 am.

The House then adjourned at thirty-nine minutes past two of the clock till
eleven of the clock on Thursday, the 22nd August, 2013.



